
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7737/2020
in

J-3, GuindyP.S. Crime No.490/2020

1.     Vignesh .. Petitioners/Accused.
2.     Jeeva

     Vs.

State Rep. by
The Inspector of Police (Crime),
J-3, Guindy Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. J.P.Ravivarman and M.Vishnukumar, Counsel for the petitioners and the CPP, this Court 
delivered the following :

ORDER

1. The petitioners, who were arrested on 10.6.2020 for the offences punishable under 

Section 143, 148, 294(b),  397, 506(ii),  270 IPC in Crime No.490/2020 on the file of the 

respondent police, seeks bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioners, the petitioners are innocent. They 

have been in custody since 10.6.2020 and prays for granting bail.

4.  On the other hand, the learned CPP submits that the petitioners and others robbed 

Rs.5,000/- from the defacto complainant.

5.  It is a case of 397 IPC.  The petitioners are in custody from 10.6.2020.  Co-accused 

was granted bail by this court  in Crl.M.P.No.7701/2020,  dated 24.6.2020.   Considering the 

same and duration of custody, this court is inclined to grant bail to the petitioners.

5. Accordingly, the petitioners are ordered to be released on bail on their executing a 

own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) before the Superintendent 

of the concerned prison, in which the petitioners have been confined, on their release



(a) the  petitioners  shall  execute  two sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioners shall not tamper with evidence or witness either during investigation 

or trial.

(c) the petitioners shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioners in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioners  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7758/2020
in

C.C.No.344/2020
in

RP Chennai Central P.S. Crime No.1013/2019

1.     Rajendra Kumar
2.    Sunil Kumar .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
RP Chennai Central Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.  A.Jayamohan  and  R.Ilayaraja,  Counsel  for  the  petitioners  and  the  CPP,  this  Court 
delivered the following :

ORDER

1. The petitioners, who were arrested on 06.01.2020 for the offences punishable under 

Section 379 IPC in Crime No.1013/2019 on the file of the respondent police, seeks bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioners, the petitioners are innocent. They 

have been in custody for the past six months and prays for granting bail.

4.  On the other hand, the learned CPP opposed the petition stating that the petitioners  

along with other accused committed theft of 39 sovereigns of gold.  Only 2 ½ sovereigns was 

recovered.  The petitioners hails from Northern States, if they are released on bail, certainly 

they will  abscond.  She also stated that the earlier petition was dismissed by this court on 

17.6.2020.

5. Considering the submission that major portion of property is not yet recovered and the 

fact  that  earlier  petition was dismissed by this  court  only  on  17.6.2020 and no change of 



circumstances, this court is not inclined to grant bail.

6.  Petition is dismissed.

Delivered by me today

    Sd/-R.SELVAKUMAR
ss                                           Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7759/2020
in

W-6, A.W.P.S. Crime No.21/2019

Loganathan .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
W-6, All Women Police Station,
Secretariat Colony,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.B.Ramprasad  and  C.Thirukumar,  Counsel  for  the  petitioner  and  the  CPP,  this  Court 
delivered the following :

ORDER

1. The petitioner, who was arrested on 24.11.2019 for the offences punishable under 

Section 376 of IPC in Crime No.21/2019 on the file of the respondent police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioner is in custody since 

24.11.2019 and prays for granting bail.

4.  On the other hand, the learned CPP submits that the petitioner committed the offence 

on his own daughter.

5.  However, the petitioner is in custody for the past six months.  Charge sheet not yet  

filed.  Considering the duration of custody, this court is inclined to grant bail to the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 

concerned prison, in which the petitioner has been confined, on his release

(a) the  petitioner  shall  execute  two  sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only)  each,  before the  concerned Trial  Court  Judge within one week of  regular 



functioning of the Courts.

(b) the petitioner shall not tamper with evidence or witness either during investigation or 

trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioner in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 229-

A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7760/2020
in

R-2 Kodambakkam P.S. Crime No.247/2020

1. Ajay @ Reeta, S/o.Babu
2. Nandhakumar, S/o.Anaikutty
3. Ajith @ Senthil, S/o.Vijayakumar .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
R-2, Kodambakkam Police Station, 
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.J.William Shakesphere, Counsel for the petitioners and the CPP, this Court delivered the 
following :

ORDER

1. The petitioners, who were arrested on 26.05.2020 for the offences punishable under 

Section 294(b), 307, 336, 506(ii) of IPC in Crime No.247/2020 on the file of the respondent 

police, seek bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioners, the petitioners are innocent. They 

have been in custody since 26.5.2020.  Co-accused was granted bail by this court and prays for 

granting bail.

4.   On the other hand, the learned CPP submits that  the injured has been treated as 

outpatient.

5.  The petitioners are in custody for more than a month.  Co-accused was granted bail 

by this court in Crl.M.P.No.7716/2020, dated 25.6.2020.  Considering the nature of case and 

the fact that the injured has been treated as outpatient and also considering the duration of 

custody, this court is inclined to grant bail to the petitioners.



5. Accordingly, the petitioners are ordered to be released on bail on their executing a 

own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) before the Superintendent 

of the concerned prison, in which the petitioners have been confined, on their release

(a) the  petitioners  shall  execute  two sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioners shall not tamper with evidence or witness either during investigation 

or trial.

(c) the petitioners shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioners in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioners  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Poonamallee.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7762/2020
in

Commercial Crime Investigation Wing Cr.No. Not known /2020
G.K.Azhageashan .. Petitioner/Accused.

     Vs.
State Rep. by
The Inspector of Police,
Commercial Crime Investigation Wing,
Arunachalapettai 1st street, Guindy,
Chennai.                                 ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. P.Tamilavel, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER
1. The petitioner, who apprehends arrest by the Respondent Police for the offences 

punishable under Section 403, 409, 464 and 420 of IPC in Crime No. Not known /2020 on the 

file of the respondent police, seeks Anticipatory bail.

2.   Learned  counsel  for  the  petitioner  and  the  CPP  were  heard  through  Video 

Conference.  

3.  According to the petitioner's counsel the Deputy Registrar of Co-operative Societies, 

Chengalpattu  forwarded  the  complaint  to  the  respondent  police  for  investigation.   He 

apprehends arrest at the hands of the respondent police and prays for granting anticipatory bail.

4.  On the other hand, the learned CPP submits that no complaint is pending before the 

respondent police.

5.  No doubt, admittedly, the complaint has been forwarded by the Deputy Registrar of 

Societies,  Cheangalpattu  to  the  respondent  police  in  connection  with  misappropriation  of 

money in the Society situated at Chengalpattu.  So, this court prima facie has no jurisdiction.  

Further, no complaint is pending before the respondent police.  Hence, the petition is dismissed.

Delivered by me today
 Sd/-SELVAKUMAR

ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7763/2020
in

Traffic Investigation Wing Crime No.85/AS-1/2020
Vijay .. Petitioner/Accused.

     Vs.
State Rep. by
The Inspector of Police,
Traffic Investigation Wing,
Anna Nagar,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. Sankavi, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER
1. The petitioner, who was arrested on 23.06.2020 for the offences punishable under 

Section 279, 337, 308 of IPC in Crime No.85/AS-1/2020 on the file of the respondent police, 

seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioner is a college student, 

doing final year in the SRM College.  There was no intention to commit the offence.  It is only 

an accident and prays for granting bail.

4.  On the other hand, the learned CPP submits that during the lock down period, the 

petitioner drove the KTM 200 Duke motorbike carelessly in a drunken state and dashed against 

the Traffic Inspector.  The Traffic Inspector sustained injuries.

5.  The learned CPP produced the Drunkenness Certificate and Accident Register copy. 

As per the Accident Register copy, the petitioner was under the influence of alcohol at the time 

of accident.  He is in custody only from 23.6.2020.  Considering all those circumstances, this  

court is not inclined to grant bail at present.

6.  Petition is dismissed.

Delivered by me today.

    Sd/-R.SELVAKUMAR
ss                                           Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7764/2020
in

K-10, Koyambedu P.S. Crime No.761/2020
1. N.Raghamathullah.
2. P.Perumalsamy .. Petitioners/Accused.

     Vs.
State Rep. by
The Inspector of Police,
K-10, Koyambedu Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. R.Thendral, Counsel for the petitioners and the CPP, this Court delivered the following :

ORDER
1. The petitioners, who were arrested on 22.06.2020 for the offences punishable under 

Section 294(b) and 307 of IPC in Crime No.761/2020 on the file of the respondent police, seek 

bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioners, the 1st petitioner happens to be the 

landlord  and  the  defacto  complainant  is  the  tenant.  There  was  a  dispute  between  the 

1st petitioner and defacto complainant in vacating the property, over which a false complaint 

has been given.  The petitioners are in custody for the past 7 days and prays for granting bail.

4.  On the other hand, the learned CPP submits that the petitioners tried to vacate the 

tenant from the premises by force and in pursuance of that they caused injuries to the defacto 

complainant, who sustained cut injuries on his face.  Nearly 58 sutures were made on the face 

and seriously objects granting bail.

5.  The petitioners were arrested only on 22.6.2020.  Considering the nature of injuries 

inflicted and the fact that the landlord tried to vacate the tenant during the lock down period,  

this court is not inclined to grant bail at present.

6.  Petition is dismissed.

Delivered by me today

    Sd/-R.SELVAKUMAR
ss                                           Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7765/2020
in

P-2, Otteri P.S. Crime No.599/2020
Charan Raj .. Petitioner/Accused.

     Vs.
State Rep. by
The Inspector of Police,
P-2, Otteri Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.N.Mahendra Babu, K.Ilayaraja and J.Sakthivel, Counsel for the petitioner and the CPP, this 
Court delivered the following :

ORDER
1. The petitioner, who was arrested on 20.06.2020 for the offences punishable under 

Section  147,  148,  294(b),  307,  506(ii)  of  IPC in  Crime  No.599/2020  on  the  file  of  the 

respondent police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioners is innocent.  He has 

been falsely implicated in this case.  He is having children.  He is in custody since 20.6.2020 

and prays for granting bail.

4.  On the other hand, the learned CPP strongly opposed the petition stating that the 

petitioner and others assaulted the defacto complainant and his uncle with knife and wooden 

log.  The defacto complainant sustained injuries on his head and hands and all over body.

5.  The petitioner was arrested only on 20.6.2020.  Considering the nature of injuries 

inflicted and short duration of custody, this court is not inclined to grant bail at present.

6.  Petition is dismissed.

Delivered by me today

    Sd/-R.SELVAKUMAR
ss                                           Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7766/2020
in

R-5, Virugambakkam P.S. Crime No.238/2020

Pradeep .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
R-5, Virugambakkam Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Manikandhan, S.Manivelu and S.Sakthivel, Counsel for the petitioner and the CPP, this 
Court delivered the following :

ORDER

1. The petitioners, who were arrested on 18.04.2020 for the offences punishable under 

Section 188, 269, 294(b), 506(ii) of IPC and Sec.4(1)(a) of TNP Act in Crime No.238/2020 

on the file of the respondent police, seeks bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3. According to the learned CPP, the petitioner was already granted bail by this court in 

Crl.M.P.No.7636/2020, dated 18.6.2020.  Considering the same, this petition is dismissed.

Delivered by me today

    Sd/-R.SELVAKUMAR
ss                                           Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7767/2020
in

D-5, Marina P.S. Crime No.165/2020

1. Rajesh, S/o.Veeraragavan.
2. N.Aravind Kumar, S/o.Natarajan. .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
D-5, Marina Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. S.Sujatha, Puspavathi and R.Balasubramanian, Counsel for the petitioners and the CPP, 
this Court delivered the following :

ORDER

1. The petitioners, who were arrested on 18.06.2020 for the offences punishable under 

Section 147, 148, 341, 294(b), 307 and 506(ii) of IPC in Crime No.165//2020 on the file of 

the respondent police, seeks bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioners, the petitioners are innocent. They 

are in custody since 18.6.2020 and prays for granting bail.

4.  On the other hand, the learned CPP submits that the petitioners and others waylaid 

the defacto complainant and assaulted him with knife with an intention to kill him.

5.  However,  according to the prosecution, the injured has been discharged from the 

hospital on the same day.  The petitioners are in custody for the past 13 days.  Considering the 

nature of injury and the submission that the petitioners have no previous case, this court is 

inclined to grant bail to the petitioners.

6. Accordingly, the petitioners are ordered to be released on bail on their executing a 

own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) before the Superintendent 



of the concerned prison, in which the petitioners have been confined, on their release

(a) the  petitioners  shall  execute  two sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioners shall not tamper with evidence or witness either during investigation 

or trial.

(c) the petitioners shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioners in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioners  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Thiruthani, Thireuvallur District.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7768/2020
in

H-6, R.K.Nagar P.S. Crime No.849/2020

1. Manikandan
2. Boopathi .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
H-6, R.K.Nagar Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. S.Sivakumar, Counsel for the petitioners and the CPP, this Court delivered the following :

ORDER

1. The petitioners, who were arrested on 04.06..2020 for the offences punishable under 

Section 4(1-A) of TNP Act, 294(b), 353 and 506(i) of IPC in Crime No.849/2020 on the file 

of the respondent police, seeks bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.  According to the petitioners counsel, the petitioners were already granted bail by this 

court in Crl.M.P.No.7661/2020.  Considering the same, this petition is dismissed.

Delivered by me today

    Sd/-R.SELVAKUMAR
ss                                           Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7769/2020
in

E-1, Mylapore P.S. Crime No.349/2020
Praveen @ Praveenkumar @ Peevetti Praveenkumar .. Petitioner/Accused.

     Vs.
State Rep. by
The Inspector of Police,
E-1, Mylapore Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. M.James, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER
1. The petitioner, who was arrested on 06.05.2020 for the offences punishable under 

Section 147, 148,  294(b), 341, 324, 302, 120(b) of IPC in Crime No.349/2020 on the file of 

the respondent police, seek bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioner was not at all present at  

the place of occurrence.  He has been arrested as per the confession given by the other accused.  

The F.I.R. does not disclose his name.  He is in custody from 6.5.2020 and prays for granting 

bail.

4.  On the other hand, the learned CPP submits that the petitioner is the brain behind the 

crime and  having 8 previous  cases   and objects  granting bail  stating that  the  duration  of 

custody is very short.

5.  It is a case of murder.  The petitioner was arrested on 6.5.2020 and he is in custody 

only for the past 24 days.  He is having 8 previous cases to his credit.  Considering the bad 

antecedents and nature of case, this court is not inclined to grant bail.

6.  Petition is dismissed.

Delivered by me today

    Sd/-R.SELVAKUMAR
ss                                           Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7770/2020
in

D-2, Annasalai P.S. Crime No.715/2020

Appu @ Appuraja, S/o.Kadar. .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police (Law and Order),
D-2, Anna Salai Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. V.Karthik, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 15.06.2020 for the offences punishable under 

Section  294(b),  323,  341,  307,  506(ii)  of  IPC in Crime No.715/2020 on the  file  of  the 

respondent police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioner is innocent. He has 

been in custody since 15.6.2020 and prays for granting bail.

4.  On the other hand, the learned CPP submits that the petitioner assaulted the defacto 

complainant with broken bottle.  However, she submits that the injured has been discharged 

from the hospital.

5.  Considering the nature of case and the fact that the injured has been discharged from 

the hospital and also considering the duration of custody, this court is inclined to grant bail to 

the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 

concerned prison, in which the petitioner has been confined, on his release



(a) the  petitioner  shall  execute  two  sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioner shall not tamper with evidence or witness either during investigation or 

trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioner in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 229-

A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Ponneri.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7771/2020
in

N-1, Royapuram P.S. Cr.No.1169/2020

Sakthi @ Sakthivel .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
N-1, Royapuram Police Station,
Chennai.

                                ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.  M.Kaveri  Selvam,  Counsel  for  the  petitioner  and  the  CPP,  this  Court  delivered  the 
following :

ORDER
1. The petitioner, who apprehend arrest by the Respondent Police for the offences 

punishable under Section 341, 294(b), 324 of IPC in Crime No. 1169/2020 on the file of the 

respondent police, seeks Anticipatory bail.

2.  The offences are bailable.  Hence, the petition is dismissed as not maintainable.

Delivered by me today
 Sd/-SELVAKUMAR

ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Tuesday, the 30th  day of  June, 2020  

Crl.M.P.No.7772/2020
in

J-3, Guindy P.S. Cr.No.33/2020
S.Ganesh .. Petitioner/Accused.

     Vs.
State Rep. by
The Inspector of Police,
J-3, Guindy Police Station (Crime),
Chennai.        ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. S.Ilavarasan, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER
1. The petitioner, who apprehends arrest by the Respondent Police for the offences 

punishable under Section 420 of IPC in Crime No. 33/2020 on the file of the respondent 

police, seeks Anticipatory bail.

2.   Learned  counsel  for  the  petitioner  and  the  CPP  were  heard  through  Video 

Conference.  

3.  Learned counsel for the petitioner submits that the petitioner is an innocent and he 

has been falsely implicated in this case.  The petitioner apprehends arrest at the hands of the  

respondent police and prays for granting anticipatory bail.

4.  On the other hand, the learned CPP submits that the petitioner already moved before 

this court for anticipatory bail and the same was dismissed by this court.  He also submits that 

now the case has been transferred to CCB.

5.   Considering  the  fact  that  already  the  anticipatory  bail  petition  moved  by  the 

petitioner was dismissed by this court on merits and the fact that the case has been transferred 

to CCB, this court is not inclined to allow the petition.  Hence, the petition is dismissed.

Delivered by me today
 Sd/-SELVAKUMAR

ss Principal Sessions Judge


